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मेलामाइन चूTणत िश शु फामूDला 1.0 

तरल िश शु फामूDला 0.15 

अS य खा� 2.5 ।'' 

 पवन कुमार अWवाल, मु0 य कायDकारी अिध कारी 
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: मूल िव िन यम भारत के राजप-, असाधारण, भाग-III, खंड 4  म. अिध सचूना सं0 यांक फा. सं. 2-15015/30/2010, 

तारीख 1 अगR त, 2011 +ारा &कािश त �क ए गए थे उसके पO चात् िन P निल िख त अिध सचूना सं. +ारा संशोधन 

�क ए गए: 

(i) फा. सं. 1-12/एससीआई.पैनल/(अिधसूचना)/एफएसएसएआई/2012, तारीख 3  �दसंबर, 2014;   

(ii) फा. सं. पी. 15025/264/13-पीए/एफएसएसएआई, तारीख 4 नवंबर, 2015; 

(iii) फा. सं. 1-99/1/एसपी(संदषूक)/एफएसएसएआई/2009, तारीख 4 नवंबर, 2015;  

(iv) फा. सं. 1-99/4/एसपी(संदषूक)/एफएसएसएआई/2014, तारीख 4 नवंबर, 2015 ; 

(v) फा. सं. 1-10(6)/मानक/एसपी/(मK R य और मािK R य क( उK पाद)/एफएसएसएआई-2013, तारीख  

4  जनवरी, 2016 ।   

MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the 5th January, 2016 

F. No. P. 15025/264/13-PA/FSSAI.—Whereas the draft of the Food Safety and Standards 

(Contaminants, toxins and Residues) Amendment Regulations, 2015 were published as required under  

sub- section (2) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the 

Food Safety and Standards Authority of India number F.No.P.15025/264/13-PA/FSSAI dated the 5th June, 

2015 in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions from the 

persons likely to be affected thereby, before the expiry of the period of sixty days from the date on which the 

copies of the Official Gazette containing the said notification were made available to the public;  

And whereas the copies of the said Gazette were made available to the public on the 7th July, 2015; 
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And whereas the objections and suggestions received from the public in respect of the said draft 

regulations have been considered by the Food Safety and Standards Authority of India; 

Now, therefore, in exercise of the powers conferred by clause (i) of sub- section (2) of section 92 read 

with section 20 and 21 of the said Act, the Food Safety and Standards Authority of India hereby makes the 

following regulations further to amend the Food Safety and Standards (Contaminants, toxins and Residues) 

Regulations, 2011, namely:— 

Regulations 

1. Short title and commencement.—(1) These regulations may be called the Food Safety and 

Standards (Contaminants, toxins and Residues) Amendment Regulations, 2016. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Food Safety and Standards (Contaminants, toxins and Residues) Regulations, 2011, after 

regulation 2.3 relating to ‘Residues’ and the Table thereunder, the following regulation and table shall be 

inserted,— 

“2.4 Other Contaminants  

2.4.1: The contaminant mentioned in column 2 on the foods mentioned in column 3, shall not 

exceed the Maximum Level prescribed in column 4 of the Table given below: 

Sl.No. 
Name of the 

contaminants 
Food 

Maximum level 

(mg/kg) 

(1) (2) (3) (4) 

1. Melamine Powdered infant formula 1.0 

Liquid infant formula 0.15 

Other foods 2.5 .” 

PAWAN KUMAR AGARWAL, Chief Executive Officer 

[ADVT.III/4/Exty./309] 

Note.—The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4 

vide notification number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently 

amended vide  notification numbers: 

(i) F. No.1-12/Sci.panel/(Notification)/FSSAI/2012, dated 3rd December, 2014; 

(ii) F. No. P. 15025/264/13-PA/FSSAI, dated 4th November, 2015; 

(iii) F. No. 1-99/1/SP(Contaminants)/FSSAI/2009, dated 4th November, 2015; 

(iv) F. No. 1-99/4/SP(Contaminants)/FSSAI/2014, dated 4th November, 2015; 

(v) F. No. 1-10(6)/Standards/SP(Fish and Fisheries Products)/FSSAI-2013, dated 4th January, 2016. 
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